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regional park' IlIld therefore, its use 
tor the location of a rifle range _. 
contrary to the land-use prescribed 
under the Master Plan. The Autho-
rity have therefore. recommended 
that the Association should not be 
&11~",ed to have a riftle range on that 
oite. 

EriclloD 01 VWqes from Vlc1D1t7 01 
J[adaJI8 Dam ell BIT .. MaIaI 

2366. Shri Batt... Lal: Will the 
Minister of lrrlptloa IUl4 Power be 
pleased to .tate: 

(a) the acreage of land to be IrrI-
gated by the Kadana Dam under con-
.tructlon on the river Mahl in Gujarat 
State on the Rajasthan border; 

(b) whether it is a tact that al a 
result of this project, residents of • 
number of villa,,,. wilJ have to leave 
the.e villages and shift elsewhere; and 

(c) it 80, the ___ II th_ villar' 
in Rajasthan and Gujerat? 

The MInIster 01 JrrlptiOll ADd Pow. 
(Shri FakhruddiD AlImed (a) 
3,86,905 acres. 

(b) and (cl. Yes. The exact number 
of villages and their names will bit 
known after detailed survey is done. 

Chit Flmd.. III DIIIId 

238'1. Shri Lakbma Jlbaw ... l: 
Sbrt Wadlwa: 
Shrl_1I SllJamJwmui Dftl: 

Will the Minister of FiaaD"" be 
pleased to state: 

(.) the n&mes of the Chiet Funa 
Companies in Delhi not registered ... 
far under the Madras Chit Fund Acl: 

(b) the steps Government are tak-
ing to remove the hardships caused til 
the public due to the unre,istered 
Chit Funds; and 

(c) wheth.r these unregistered Cbl' 
Fund Organisation!ll ("an issue notic:es 
for DOD-payment of dup< 10 their ... _ 
be .. IUId can aIIo lIIe lUll apinst th_ 
in 8 court 01 law! 

The MlDfsWr 01 Fbwaee (!111ft 
Sadlilldra Chaadhllri): (a) Chit tun4 
companl .. aw lueh not requlrell to be 
registered under the Madras Chl~ 
Funds Act, 11161 as extended to Delhi. 
The bye-laws relatin, to chits, started 
by companlel or b7 other persnn-
after the 15th July 1964 are required 
to be registered, but as the Act dou 
not have retrospective effect, chit. 
which were current at the time of 
the extension of the Act are not gov-
erned by it. provisions and are not 
required to be registered. M thele 
unregistered chits are not delcribed 
or identifted by particular names, It is 
not possible to furnish a list 8howing 
the names of these chits, but the num_ 
ber of unreeistered ch i ts Ia believed 
to be not very larie now. 

(b) Complaints from the ~embeh 
of the general public are Investipted 
and if the persons responsible for con-
ducting tbe chits are guilty of any act 
which is punillhable under the Ja., 
suitable action i. takeD. 

(c) The contractual obligation. o. 
the foremen and various other peTlon. 
who are parties to the unregistered 
chit contracts continue to be valid anll 
will be enforceable, if the contr.eII 
do not violate any of the provision. 
of the la •. 

~ Ceatre at .un 
2368. Sbrl Lakbma Bba ....... : 

&IIrI Wadlwa: 
8hr\sna$\ SIa,. .... kUllW'I Devil 
Sbrl Vl*wa Nath P .... ,.: 

Will the Minist"" of Health ... d 
Famil,. Plannln( be pleased to .tate; 

(a) whl'ther the work on the leprosy 
centre at Agra baa started; 

(b) if 10, the progreso made In thl. 
regard; and 

(c) the estimated total exptondJtu .... 
on the same? 

...... MJaIIter of HMith IUl4 FaIllIl7 
PlUuIInr (Dr, S .. hIIa Narar): (a) Yes. 

(b) 75 per cent of the conftruclion 
work hal been completed 10 far; 

(e) The _er-8n expenditlU't! n-
pectlI!d 10 be incurred on this centre 
ill ..tlmated to be RI. SO lakh •. 




